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(c> wbat i| Govemmenfg reaction 
in regard to th« Increase in naval 
force by U.SA.T

THE m i n i s t e r  OF EXTERNAL 
AFFAIRS (SHRI P. V. NAKASIMHA 
RAO): (a> Ye*. Sir.

(b) Currently two U.S. Hlrcraft 
carrier taak forces are Ijelleved to be 
operating in the Indian Ocean area, 
iDcduding the Arabian Sea.

(c) India has conaiatently opposed 
Great Power Military presence in the 
Indian Ocean area. There has been 
a sharp increase in th  ̂ Us military 
presence in the Indian Ocean in the 
recent part. We have voiced our 
opposition to this both St the UN and 
other international fora as the pres-
ence of outside power^ Introduces 
tensions and conflict In our neigh-
bourhood constitutes a thirAt to 
peace and stability. India is working 
with Other Non-Aligned as well as 
littoral and hinterland Stated with a 
view to implementing the 1971 UN 
Resolution on the concept of Uu In-
dian Ocean as a Zone of Peace.
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Cieatlon of Legal and Treaties Dlvl3i<Ni

3713. SHRI MOOL CHAND DAGA: 
Will the Minister of EXTERNAL 
AFFAIRS be pleased to state:
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(a> whether one of the objects in 
creating the Legal and Treaties Divi-
sion was the publication of treaties;

(b) if so, how many treaties have 
been published so far, yearwise;

(cl how many are proposed to be 
published in future; and

(d) if they have not been published 
So far, the reasons therefor?

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V, NARASIMHA 
RAO): <a) The principal object of 
creatli^ the Legal and Treaties Divi-
sion in 1956 in the Ministry of Ex-
ternal Affairs was to deal with the 
questions of intemational law and 
tite law of treaties. In 19U, publl- 
catkm of treaties wa# included as one




